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(ii) RePORTED FAMINE CONDITION IN
THE DISTRICTs OF BANKURA AND
PURULIA IN WEST BENGAL

MR. SPEAKER: Dr Bijoy Mondal.
You have not given a written state-
ment at all.

DR. BIJOY MONDAL (Bankura):
After reading it, I shall give 1it.

MR. SPEAKER: 1t 1t not that way.
You have to give jt earher,

DR. BIJOY MONDAL: Hon. Speak-
er, Sir, I beg to draw the attention of
the Central Government regarding
the near famine condition in the dis-
tricts of Bankura and Purulia in
West Bengal. These two districts are
drought prone districts and drought
occurg almost every alternate year.
Rainfal] is very meagre and two-third
area of these districts have no irriga-
tion facilities There is not even a
single industry in the distriet of
Bankura. The cottage industrieg are
in dying condition. Condition of the
people in Purulia is almost the same.
Forty per cent of the people of these
two gistricts belong to the scheduled
caste and scheduled tribe communi-
ties. Almost all of them are landless.
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These two districts have a populat:on
of about 37 lakhs. The Government
of India survey shows that these two
districts are included among the
poorest districts of India. Here, the
people, especially the agricultural
labourers, get employment only dur-
ing the paddy plantation time and
during the harvesting session i.e., for
three months in a year. They remain
unemployed for the rest of the year.
They starve due to unemployment.
They travel to neighbouring districts
like Burdwan, Midnapur and Hooghly
from where also they get very very
limited employment. Sir, they are
now returning from all those districts
and it is not a happy return because
no employment waits for them in
their home districts.

Sir, the State Government has very
limited resources to cope up with this
tremendoug problem and it provides
test relief work intermittantly as a
temporary measure and pay very
very meagre wages, i.e, one Rupee
and two KG. wheat to the workers
by which a man can hardly get two
square meals a day. A family con-
sisting of 5 or 6 members includ-
ing 3 or 4 children cannot live by
the meagre earning of two mem-
bers, i.e, husband and wife. So,
I request the Central Government to
give such assistance to this area so
that the problem may be solved per-
manently I also request the Central
Government (i) to take necessary
steps to get up all types of industries
including cottage, small-scale and
lorge industries in those districts, (ii)
to provide money for major and
minor irrigation facilities in the fleld
(iii) to revive the dying cottage in-
dustries like handloom, bell metal
pottery, lac etc, (iv) to begin con-
struction of new railway line from
Bankurg to Mejia and one rail-road
pridge over river Damodar at Rani-
ganj, and (v) to take up mining action
at Mejia to raise coal where there are
large deposits found by Geological
Survey of India. I want the steps to
be taken in right earnest to solve the
unemployment problem in the dis-
tricts so that the people may be
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saved from dtarvation and poverty.
With these words, I conclude.

(iii) REPORTED ALARMING RISE IN THE
CASES OF MISSING CHILDREN IN DELRI

DR. VASANT KUMAR PANDIT
(Rajgarh): Sir, 1T would like, with
your permission under Rule 377, to
bring to the attention of the House
the alarming rise in the cases of mis-
ging children in Delhi and gurround-
ing areas The “Indian Express”
dated 18th March, 1978, has given
some figures, Last year the figure
of the minor boys and girls reported
missing is 2,998, Thig year, uptil
March 14, the figure has already
reached 685. This has caused panic
in the minds of the parents of the
children and no action seems to have
been taken by the police and such in-
cidents are going on increasing. 1
have to bring to the notice of the
House that there is an organised gung,
and inter-State gang, which is inter-
ested in kidnapping the children for
the purpose of begging They are
maimed, their eyes are taken out and
they are hired out in Bombay for
Rs. 5 per day for begging. Some of
therr. are lifted and smuggled out of
our borders to be sold as slaves.
Even girls of 14 or 15 years are tak-
en out for prostitution, This is a
very serious affair and the police are
completely silent on it. No figures
have been given to us of how many
children have been traced and there-
fore, I call upon the Home Ministry
to look into this and let the Police
inspector or the IGP come forward
with a statement in newspapers say-
ing that a separate cell for keeping
vigilance and for carrying out investi-
gation on the missing children is
established. There are many gangs
operating between Bombay-Delhi,
Bombay—Calcutta, Calcutta-Madras
and Calcutta-Delhi. They are profes-
gional childlitfers; and 1 am surprised
how the Police 1s 8o inefficient here,
that they are not able to capture this
gang and trace the children. The
parents’ bodies have gone and appeal-
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ed to the IGP. Teachers and princi~
pals have gone., Yesterday, we have
geen in the newspapers that a parent
has appealed to the Prime Minister to
find out his lost chi®. Thi§ requires
a speclal squad; and we would like
the Government to go deep into these
crimes, These are not sfray cases.
These are not cases where children
have been lifted and then released.
The children have been lost. Only a
comprehensive statement ¥rom the
Police will satisfy the hearts of those
parents who are crying for their lost
children. This is a very serious mat-
ter of public and social importance
to which 1 hope the hon. Minister
will give more attention in future.

(iv) REPORTED DAMAGE TO RABI CroOP
BY RATs IN U.P. AND BIHAR

Wt gwen  (dafer) . AR
wener Ay, ¥ frow 377 & e
A AYHI & AW QT F7AT
=g g e e Rw eYe fagre ot
# wue wY gt 3 ew qfr agErs
g 1 e wRw A gfafemr 10 w30 w93
N w7 7§ e AT 7§ ¥ G
Iq7 WM H g F G Fear e
fq faqr A o7 AeRei B a=ErA ®
far awg mw  F 4@ W wfne
TATAT A HYT s AT-AowTdy soam,
SRS T wiv o wreatas fegrea
% wearaw) s o ¥ wgaw faar
9TE, g7 TAT g3W FT TR N
qATT FT ooy 7 7T | gy Ay
FOTAT qEAT 97 @ g oI fagre WY
oy afa AT ST @I

§ wrad g7 T wvET ¥ oY
Wt ¥ e Fearg 6 ag gecwdw
o fagre A 3T A qerre AT
7 5 9 LT 97 AR R W
wfwara wod arfe ot Y wger awr
o w% W FQF A Ay qawd ¥
TETAT T GqE |



